SCHEDULE I
FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/S UNIVERSAL WEATHER AND AVIATION INDIA PRIVATE LIMITED

NAME OF CORPORATE PERSON

UNIVERSAL WEATHER AND AVIATION
INDIA PRIVATE LIMITED

DATE OF INCORPORATION OF
CORPORATE PERSON

09/10/2006

AUTHORITY UNDER WHICH
CORPORATE PERSON IS
INCORPORATED / REGISTERED

Registrar of Companies, Delhi

CORPORATE IDENTITY NUMBER /
LIMITED LIABILITY IDENTITY
NUMBER OF CORPORATE PERSON

U63040DL2006PTC154671

ADDRESS OF THE REGISTERED
OFFICE AND PRINCIPAL OFFICE
(IF ANY) OF THE CORPORATE
PERSON

Reg. Office: S-217, Lower Ground Floor,
Panchsheel Park, South Delhi, New Delhi-
110017

LIQUIDATION COMMENCEMENT
DATE OF CORPORATE PERSON

23.06.2025

.| NAME, ADDRESS, EMAIL
ADDRESS, TELEPHONE NUMBER
AND THE REGISTRATION
NUMBER OF THE LIQUIDATOR

Sachin Sapra

Address: 2/11B, Basement, Jangpura Block-
A, New Delhi-110014
IBBI Reg. No.
N00005/2016-17/10005
Mobile: 9910219977
Email: sachinsapracs@yahoo.com

IBBI/IPA-002/1P-

LAST DATE FOR SUBMISSION OF
CLAIMS

23.07.2025

Notice is hereby given that M/s Universal Weather and Aviation India Private Limited has
commenced voluntary liquidation on 23"¢ June 2025.




The stakeholders of M/s Universal Weather and Aviation India Private Limited are hereby called
upon to submit a proof of their claims, on or before 234 July 2025 to the liquidator at the
address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

e

Sachin Sapra
Liquidator of M/s Universal Weather and Aviation India Private Limited
IP Reg. No. IBBI/IPA-002/1P-N00005/2016-17/10005

Date: 26.06.2025
Place: New Delhi
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& Chola

will be sold on “As is where is”, “As is what is”, and “Whatever there is” basis through E-Auction.

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

Corporate Office: Chola Crest, C54 & 55, Super B-4, Thiru Vi Ka Industrial Estate, Guindy, Chennai 600032.

Branch Office: 2nd Floor, JJ Tower, 59-Rajpur Road, Adjoining Ram Tirath Aashram, Opp. Sachivalaya Main Gate, Dehradun- 248001.
Branch Office: 2nd Floor, 13- Vivekanand Marg, Awas Vikas, Rudrapur (US Nagar) Uttarakhand 263153.

Contact No: Mr. Varun Partap Vohra , Mob. No. 8477000713, 9056555002

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 read with proviso to Rule 9 (1) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower / Co-Borrower/ Mortgagor (s) that the below described immovable properties
mortgaged to the Secured Creditor, the Symbolic possession of which has been taken by the Authorized Officer of Cholamandalam Investment
And Finance Company Limited the same shall be referred herein after as Cholamandalam Investment And Finance Company Limited. The Secured Assets

It is hereby informed to General public that we are going to conduct public E-Auction through website https://chola-lap.procure247.com

| THIS IS ALSO A STATUTORY 15 DAYS SALE NOTICE UNDER RULE 9(1) OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002. |

in e-auction.
Date : 27-06-2025, Place: Dehradun/ US Nagar/ Rampur (UP)

1. Allnterested participants / bidders are requested to visit the website https://chola-lap.procure247.com/ & https://www.cholamandalam.com/news/auction-notices.
2. Fordetails, help, procedure and online training on e-auction, prospective bidders may contact Mr. Muhammed Rahees - 8124000030 / 6374845616,

Email id: CholaAuctionLAP@chola.murugappa.com. For eAuction training alone, contact M/s. Procure247; Vasu Patel - 9510974587
3. Forfurther details on terms and conditions please visit https://chola-lap.procure247.com/ & https://cholamandalam.com/news/auction-notices to take part

Authorised Officer

M/S Cholamandalam Investment and Finance Company Limited

"Form Mo. INC-2&™
{Pursuant to rule 30 of the Companies
{Incorporation) Rules, 2014]
Advertisement io be published in the
newspaper for change of registered office of
tha Company from cné state to anoiiar
Before the Central Government
Northern Region
In the matter of s=b-zaction {4} of Section 13 of
Comparms St 2012 and claese 13) o sub-rul 151 al
ke 30 af the Campanies (ncaporation] Rules, 2004
AND
In tha matar of SPRY MARKETING
INDIA PRIVATE LIMITED having its
regislernd ofice al 1/69608, EAST ROHTASH

MNAGAR SHAHADRA, DELHE, 110032,
....Petitionar

Molica 15 hanaby gréan 1o tha Genesal Pubbc thal

hizfer nlerest and grounds of appceton 1o tha
Ragunal Direciar al the address B-2 Wing, 27
fioor, Pt Desndayal Antyodaya Bhawan, CGO
Complex, Mew Delhi-110003 within fourtesn
days of the dateof patdication of this notice with 3
copy to the Bpplizant company with a8 copy ofthe
eoplicant company atits registerad offca
160608, EAST ROHTASH NAGAR
SHAHADRA. DELHI, 110032,

For and on behalf of the Applicant

Form Mo. URC-2

AdwatEemenl ghing nolice aboul registration
undar Part | of Chapbar )1 ol he Act
{Pussuant i section 374l of he Companias Acl,
SU0E and rule 41} ol e Companies (Authonsed
I Register) Rulks, 2014
1. Maolice iz herehy giwan that in pursuance of sub-
eechion (2] of saction 366 of the Companies Sz,
2013, an application is proposed to be made after
fitaen days haraof bul bafore tha akpiry of thirty
cays hereinafbar-fo tha Raigstrar 8t Registrar- af
Companies, Defi & Haryana, thal Labrebwoes
Hoatth IT LLP may be rogishered ungar Part | ol
Chagler XX of tha Compames Acl 2013, as a

corn pany limabed by shanes
7 The |:-ri|'||'||':._'|l oojects of e company arg as
fodcws

Account No. and Name of Date & Amount o Reserve Price, E-Auction Dat? &_Time, |J1|3Cuu1-_'l?:|g,-pr|:||_w_|s|:5It-nr.akuaguliz:lr__ur: o L To Develop and Implement Artificial Inteiligence addressid ||].I"|'im;hi|]:|l. Adlarsh ?'.-1:1I111-..1 ?l:-fiihil'.-‘id‘__-‘:-:]i:}'-l, H-I.1i1.=.-_.11|i h-r.- suhmmitted
B ) as per Descriptions of the Earnest Money EMD Submission Ceritral GUvemment under -*:'Iift":l"lI 3 af the apphcations for heatthcare, & Persanal Heslth either by registered post or by hand within 21 days of publication (Le. latest by
orrower, Demand Notice Property/Properties Deposit & Bid Incre- Last Date, Companies Act, 2013 seeling confirmation” of Receed for pakents, & Patient Registry for vanous 17/07/2025 Upto 0400 p.m.) along with all self-attested
Co- Borrower, Mortgagors . ; alteration of the Memoranoum af Association of : 4 sl : : :
’ U/s 13(2) ment Amount (in Rs.) Inspection Date the Company in terms of the speciel resahtion dsezsas. an Elecironic Heally Record (EHR), testimonials/certificates/documents. . Rules Regarding Eligibility, Qualifications,
¥ : = 3 Chud Based, ap- i5a and nybrid Heslth IT o a4 - it q i icalle sq IO, | : - ;
LoanNo. HEO01RUD00000030836 10-09-2024, | Property Measuring 42.67 Sq.yds. | Rs. 28,50,000/ - 18-07-2025 E:f;ﬁ Iﬂ;‘;‘lf;fgﬁﬁd;ig;ﬁ;ﬂéﬁﬁzrg e g enagﬂqmm:aé i i ;‘!;:It;“:";:!-::Iill!:tli-lr:nullll.:.m:;]aﬁlllh ll'l-., applicable as prescribed by the DG HE,
Borrower & Co-Borrowers :- 1. AMITAHUJA, 2. SHIPRA | Rs. 20,14,878 /- | Bearing House No.71, Situated At 11:00 A.M. to 1:00 P.M. change its Registarad Office from tha "NCT of Haalthcare consulting services i A S — e
AHUJA, 3. M/S BHAVYA BOOK DEPOT Through Its ASON  |Mohalla Shastri Nagar, Rampur | RS-2,85,000/- 17-07-2025 Deihi” tothe "State of Uttar Pradesh”. 3. A copy of the rafl memorandum an artickss of ot IELR £ 0
Proprietor (AMIT AHUJA), R/0: House No. 68, Delhi 06/09/2024 | Registered As Per Sale Deed |  Rs.50,000/- | 10:00A.M.to5:00 P.M. (I s Al NI AR N association of lhe propossd company may ba e FeE s e e o L
Darwaja, Shastri Nagar, Rampur City, Rampur 244901, With Further | Registered In Book No .01, Jild No. As Per Appointment mallt;ﬂ,.lq]vls_em,hglz L Iﬂnrwﬁl”pﬁ ftf inspected at the offica al B 704, Gitanjali miversity, P'rem Nogar, Bhiwani within stpulated period. . _
2 Company may deliver either on the MCA-2 Apadments, Yikas Marg Exlension, Shahdasa, The prescribed application form can be obtained from the office of Adarsh Mahila
Uttar Pradesh., 4. M/s BHAVYA BOOK DEPOT Through Interest And 3708 , Page No. 139-162 Sr. No. portal [waw.meca.govin] by filing Imeesior Arand Vikar, East Deibi Dalhl bndia. 110002 R e CR 1 DO T Cenara) catroany €
Its Proprietor (Amit Ahuja) Also At: Zila Parisad Market, | Charges Thereon. | 8312, Dated 31/12/2008. Erm.imfﬂm anEHE? b?-,FE d?"...ﬂ-eg.:, sand y !'-lulic.:-,'-s‘l:.wh-;g-.-m:-mlan..- Pty AP : idn]lnrl }% -:;I-} ..':!'L Il'l?_d:rz: L1.n i |:|':1:fE|:I11-.F|II 0 II]"'r'.-..H _1 ! 1:: ;_J:j:i:lu_ rrdil:..[l::_,j:_-."_l-l (I :-}
Rampur Road, Bilaspur, 244921, Uttar Pradesh. y regisierad  post of his/ her objections i e thak : - or .. & B.L. Lategory, Physically Handicapped-1 e form o
b P (SYMBOLIC POSSESSION) supporied by an aflidavil stating tha nale af R ISR CHetl TR Ce i ook Demand Drafi in favour of Principal, Adarsh Mahila Mabavidyalava, Bhowam OR

W It B HI}H'.;.II.HI al Cantsal HI,.‘HLNF:'I'II.I:'I
Cerdre (CRC), Indan Irsiute of Comarate Affaes
CIEAY, Pl Mo, 8,78 Sector 5, BT Maresar, Disnicl
Gurgaon (Harvana), Pin Code-123050, wihin
bugrity-ane days froen e date of pubiication of thig
matice, wilth a copy to the company &t ils registensd

ifice. Kama(s) of Applicant
Or. Sunil Kumar Tadepalli {Designated Partner]
Cafed s 26:05 2025 Labnetword Health IT LLP

ADARSH MAHILA MAHAVIDYALAYA, BHIWANI

HANSI GATE, BHIWANI, HARYANA - 127021

Gooveriment Alded Iastimition
Adfitiated to Chaadhary Bansi Lal Unbversity, Prem Nagar, Bhiwani
Recognbzed by UG w's 200 and 12(H). MNAAC Aceredited B+

Website: https://devammb.acin/  E-mail: recruitmentnisi@ammb.ac.in

\ REQUIREMENT

Applications on prescnbed apphication form {downloadable from College
wehzite] are invited 1o fill-up the vacant sanctioned Non-teaching posts (Grant-in-
aud posts) of: Dy, Supdt. { Head Clerk) - 1 {General); Steno-Typist— | (General);
Libriry Besforer = | {General), Tabla Player-1 {General); Library Arendant - 1
(Lreneral); Mali — 1 (Crenerall; Orderly — 1 (Ceenerall; and Sweeper— 1 (Cieneral)
on . regular basis of Adarsh Mahils Mahavidvalave, Bhiwoni. The application

it can be downlosded (vom the website of the college (hitps:dev.amimb.ad.in')
and be subnutted with & Demand Draft, a5 per required fee, in favour of "The
Principal, Adarsh Mahila Mabhavidyalova, Bhiwani'  payable at Bhiwani. Mo
Oviection Certificate from the present emplover must be-attached (iFapplicablel,
Incomplete application or application received after due date and time will not be
entertained, College will not be responsible For any postal delay and applications
receivisd late will be sumimarilv rejected,

Candidate will have to undergo a written/skill test/'computer typing e1e. asdecided

MADHU ASARWAL BHAVIK AGARWAL by the comjpeient authority wherever :l|'|F-|I|.'EI|'l]l.‘ {date will be mtormed loter ond.
[Director) iDirecior) Separate application forms. be submitted alongwith prescnbed fee for each
Date ; 27.06.2025  Place : Delhi postis), The applicants are required o write name of the post on the top of the

envelope:

Mo TATHA will be piid to the candidates for appearing in the required
written/skill/'compuier tvping test or for attending the mierview,

For more details i.e., qualifications, specializations & other general

MUTUALFUND

Sahi Hal : ‘ instructions/guidelines,, ete. kindly visit the college
-~ ; 7 \ website https!devaammbaacind Or. Alka Mittal
/ EGE‘IEEEEEAE‘I Ph: 01664-2424 14, 93069407H) Principal

FUBLIC ANNOUNCEMERNT
{Reguiatan 12 al e Hsobancy and Bankopioy Board ol India
iWalmbary Liguidalion Process) Regualions, 2017)
FOR THE ATTENTION OF THE STAHEHOLDERS OF
UNIVERSAL WEATHER AND AVIATION INDIA PRIVATE LIMITED

1. MAME OF CORPORATE PERSON UNIVERSAL WEATHER AND AVIATION
INDIA PRIVATE LIMITED

UTI Mutual Fund

Hﬂq‘, ek behtar zindagi ka.

A VASTU HOUSING FINANCE CORPORATION LTD
VERSTU

Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, Zakaria Bunder Road,

= = 2.1 DATE OF INCORPORATION CF 08 10,2008 ; :
Notice For Declaration Of CORPORATE PERSON i eyt Sewri (West), Mumbai 400015. Maharashtra.
i a z - " 3. AUTHORITY UNDER WHICH CORPORATE [Registrar of Companies, Den| et CIN No.: U65922MH2005PLC272501
| PERSON IS INGORPORATED/REGISTERED
Income Distribution Cum Capital Withdrawal F{CORPORATE BENT MLV /LT TR0 LA P TCTET POSSESSION NOTICE
LIABILITY TITY NUMBER Cr . . . . . . . -
: i . P | CORPORATE PEREON Whereas, The undersigned being the Authorised Officer of Vastu Housing Finance Corporation Limited under the Securitisation and
uTl CDH servative Hyb”d Fund [Erstwhile UTI Regular Savings Fund] 5.| ADDRESS OF THE REGISTERED OFFICE |Reg. Office ; 5-217, Lower Ground Floor | |Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred to him under
| AND PRINGIPAL OFFICE (IF ANY) OF Fanchshae Park, South Delhi, hew Delhi-110017 1 [section 13 (12) read with Rule 9 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the borrowers
Quantum of NAV as on , C':’qp":'ﬁr'a" ETEREUN . i - mentioned herein below to repay the amount mentioned in therespective notice within 60 days from the date of receipt of the said notice.
Name of IDCW [Gross Record | Face Value June 25, 2025 s SN i MENT IATE s O 20 The borrowers having failed to repay the amount, undersigned has taken possession of the property described herein below in exercise
the Plan Distributable Amt.)* Date {per unit] {per unit) T THAME ADUSESS EMAIL ADDRESS Sarhin Sanra of powers conferred on me under Section 13(4) of the said Act read with Rule 9 of the said rules on the date mentioned below.
o P = ! TELEPHONE NUMBER ANG THE tiddress. 21118, Basemand, Jangpura Black:A The borrower and guarantor in particular and the public in general is hereby cautioned not to deal with the property and any dealings with
0 F per unit Ey EE:EIETTADTADN MUMBER OF THE F‘E'a‘f :E-:;H' 141.:. IJ::ESI'I?'!' O the property will be subject to the charge of the Vastu Housing Finance Corporation Limited Branch for an amount metioned as below and
5 o . SN - P L LR L | - :
UT! Corsenatve Hybrid 170008 interest thereon, costs etc.
=LI ¥l -Regudar Plars - » E‘EE',IquEE:, 'j;’}.ﬂ,?,;{mam com SN  Name of Borrower, Date & Amount of Description of Property Date & Type of
mgIehly Incoemy: 176621 (B LASTDATE FOR SUBMISSION OF CLAIMS |25 07 2025 Co-Borrower and LAN No.| Demand Notice Possession
.”_','5;;':!;"""“:.' ;‘;';:;_"'"T;j' o ruesday L*;#;E;‘cg;rfgzrnaﬁn Hrat Bim Detfasu Wasthas wad Jiafien e PYpuitn LSteg has| [ 1 Mustim . Shahnaj, Safim 10-Oct24 __ |Freehold residential House no 173 Situated at Mohalla bai| _ Symbolic
WL Doy JILE . o v i ; ;
0.809% 0.0800 July 01, 0.0 Thi stskiarialibass. o Bhe Untwscical Wesihbe-and. Avkaitoe Nals Peiwiite Lnlind ise vt LP0000000104183 Rs.1712448 as on |basti village abdullapur pragana tehsil and dist Meerut Uttar| Possession Taken
LT et e :-'I‘l il 2025 Eadlid ﬂ;ﬁuc-:_-j irl,:l:_un‘. a proad al e tlil'rnﬁ_c:ru'l i |'||:.'-::r|3 glnﬂ Jlul:ll Il]'.'EE 1y st Ilqju-:li_!-tl-l,!-.' :"r; II'-:II:; 09-Oct-24 pradesh 250001 admeasurmg 162.20 Sq mtr.. North : House|  on 19-Jun-25
ined ~ et Pl - address mentanad aganst ilem 7 of Sharif, South : House of Abbas, East : property of second
I".:I'nr iy oo 19 @597 ."I:E‘.'-'nan:-al-:l:l'ediln:r"s EI}aEISLnt:mslrprﬂn;n[:!aln'-s.t-b'_.'eelcrrnn-:maaﬁ ardy. Al other slaaholders | party, West: Rasta
5 o B i nil the prood a&ims. in persor 106t oF by aleciranic means.
Dlstbkitior s S TaMT G of i o TR g, oote -l aftall A uct iaratibes 2 | Prashant Malik, Mousumi | 24-Dec-24 |Residential Third Floor Flat Buit On Part Of House Nagarl Physical
Withorana option [1DOW) w P Sk | & Malik Rs. 508201 & |Nigam No -67 c?ltuated At Nand Ram Ka Chowk Govind|Possession Taken
' | achin Sapra| Market Delhi Gate Mohalla Dalam P Meerut Uttar -Jun-
et an of SR IO SUbEeT 1o e AUaARATe BT clietiby abie o0, TR te : 26.08.2025 Liquidatar of Univarsal Weathar and Aviation India Private Limited HLODODO00O78673 & ||| Re:321045 as on [Market Dalbl Cate Mohalia Lela o oda Meanut Liiagl) on 20-Jun-25
Distribution of above IDCW is subject to the availabiity of distributable sumpius as on record date Piaxg : Naw Dathi IP Rag. No. IBBIIPA-DOZIP-NOD0DS/Z016-17/100 LP0000000131259 09-Dec-24 rades measuring 54 5q Yds.. Norih . :
income distbution cum capital withdrawal payment 1o the mvestor will be lower o the extent Open to Sky, South : 16 Ft. / Entry Safires, East : 19 Ft. /
Opento Sky, West: 19 Ft./House of Others
of statutory levy [if applicablel. Income distribution will be made, net of tax deducted at source

Authorised officer
Vastu Housing Finance Corporation Ltd

Date : 25.06.2025

a5 apphicable
Place : Meerut

,; NAGPUR MUNICIPAL CORPORATION

OFFICE OF THE EXECUTIVE ENGINEER (PROJECTHI)

NOTICE INVITING TENDER (2nd Call)
NMC has planned the development of a Commercial Complex with
Citizen Facilitation Centre Project at its Sokta Bhawan site near Agrasen
Square, Central Avenue Road, Gandhibagh, Magpur. The proposed
project site is having a plot area of 3,578.47 sq. mtrs. NMC plans to
implement this Project on Public Private Parinership (PPP) mode through
the Design-Build-Finance- Sale and Maintain (DBFSM) model wherein
the prospective developer shall undertake the Designing, Financing,
Construction, Operation & Maintenance and Sales of the entire project.
NMC is therefore calling for proposals from established Infrastructure
Developers io be appointed as the Developer for this prestigious project.

Pursuant to payment of IDCW, the NAV of the income distribution cum capital
withdrawal options of the scheme would fall to the extent of payout and statutory levy
(if applicable).

Such of the wunitholders under the inceme distnbution cum capital withdrawal options whose
names appear in the register of unitholders as at the dose of business hours on the record date
fixed for each mcome distnbution cum capital wathdrawal shall be entitled to recene the income
distnbution cum capital withdrawal so distnbuted. The reinvestment, if any, shall be treated as
constructive payment of IDCW o the unithoiders as also constructive recelpt of payment of the
damount by the unitholders, No load will be charged on units alliotted on reinvestment of [DLW

Ind-Swifr Lxd.

Regd. Off.: 781, Industrial Area, Phase-ll, Chandigarh-160002.
Ph. 0172-2638781/4680800 Fax: 0172- 2552242%55405.
E-mail: companysec@indswift.com Website: www.indswiftitd.com
CIN: L24230CH1986PLC006897

1\L
Ind-Swikr

Mumbai : - :

June 26, 2025 e e e s The detailed RFP Document shall be available online on the Government STATEMENT OF AUDITED STANDALONE AND CONSOLIDATED FINANCIAL RESULTS
- — : _ . : website: www. mahatenders.gov.in FOR THE QUARTER AND FINANCIAL YEAR ENDED MARCH 31, 2025

REGISTERED: OFFICE: LTI Tower, 'Gn' Block, Bandra Kurla Complex, Bandra (B, Mumbal - 500051

Bidding Process Timelines:

Event Description : RFF Sale : 27/06/2025 till 28/07/2025 till 5 p.m.,
Last Date of submission of written queries by prospective bidders :
G7107/2025 till 3 p.m., Pre-Bid Meeting : 11/07/2025 at 4 p.m., RFP
Online Submission/ Hard Copy Submission Date : 28/07/2025 till 5
p.m., Bid Security through online mode (Refundable) : Rs 70 00,000
{Rupees Sevenly Lacs only). RFP Document Cost through online
mode (Non-Refundable) : Rs 50,000/- (Rupees Fifty Thousand only)
plus applicable GST,

NMC reserves the right to alter, modify any clause of the Bidding
Documents including the Draft Development Agreement and also to
annul the bidding process withoul assigning any reason whatsoever and

Phone: 022 — 86785666, UTI Assel Mamagement Company Lid
E-mail; Imesti@ut.con, (CIN-L65TTMHL002PLC1 378467

(irvestrment Manager for LUTT Muoal Fuesd]

The audited Standalone & Consolidated Financial Results of the company for the quarter and
financial year ended 31st March, 2025 (‘Financial Results’) have been reviewed and
recommended by the Audit Committee and were approved by the Board of Directors of the
Company at their respective meetings held on June 25, 2025. The Financial Results along with
the Auditor Reports, have been posted on the Company's website at www.indswiftitd.com and
can be accessed by scanning the QR Code below

EI ol ")t [m

r ARIF MISM certified Murus! Fund
Document and Key

For more: information, please contact the nearest LTI Financal Centre or you
Distrbutor, for 8 copy of Staterment of Additional Information,  Scheme. Informatior
Irfarmation Memoranckam Cum Anplication Form

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

without incurring any liabilities. lll u.l'll1 1
Advt No. 220 PR Executive Engineer (Project-ll) : | o h' L e |
Date 26.06.2025 Nagpur Municipal Corporation Nagpur ) |.I.' 'l|| |!|..I e l|&| 11
;:':;l s Al For Ind Swift Limited
'E‘!I ;T'iil ol Sdi-
RBL BANK LIMITED EALOEION SALE NOTIOE Date: 25.06.2025 Al S.R. Mehts
RBL Bp“N K (UNDER SARFAESI ACT, 2002) Place: Chandigarh Chairman
Registered Office: 15t Lane, Shahupun, Kolhapur-416001,
apno ka bank Regional Office: 1st floor, Building No.1, Okhla Industrial Estate, Phase-3, New Delhi-110020.
E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE ASSET CHARGED TO THE BANK UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS
AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (“SARFAESI ACT") READ WITH RULE 8{(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (*"RULES")
Notice iz hereby given to the pubiic In generai and in paricular to the BorrowerCo-Bomower's/Guaranior's (including the Legal Heirs, in case of death of any of the Bomower/Co-
borrower/Euaranior (5)) that the below described immovable properies morigaged/charged (collectively referred as "Property”) to RBL Bank Lid. (" Secured Creditor/Bank™), the possession of . POSS ESS | ON N OTl CE
which has been taken by the Authonsad Officer of the Bank under saction 14 of the SARFAES! Act read with the Rules, as datailed hareunder, will ba sold on “As is where is”, “As is what is"”,
“Whatever there is" and “"Withoul Recourse Basis", lor recovery of tha Bank's outstanding dues plus interast as detailed hareunder under Aules 8 and 9 of tha Rules by Inviting bids as par Retail Assets Centre: 1st Floor, G-4/5, B, Sector-4, Gomti Nagar Extension Lucknow, UP 226010.
below e-auction schedule: ] Registered Office: “Trishul”- 3rd Floor, Opp. Samartheshwar Temple, Near Law Garden, Ellisbridge, Ahmedabad-380006.
Brief Description of Parties, OQutstanding dues and Property Whereas the undersigned being the Authorized Officer of AXIS BANK LTD. under the Securitization and
Amount as per Reserve Price Last Date for Name of Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002 and in exercise of power conferred
Demand Motice EMD Date/ Time Receipt of Authorised under Section 13(12) read with Rule-3 of the Security Interest (Enforcement) Rules, 2002 issued Demand notice
Name of the Borrower & Guarantor (s) Details of Property Date of Demand & of Bids along Officen/ under Section 13(2) of the said Act. The borrower(s) mentioned herein-below having failed to repay the amount,
Possession Notice Bid Increase E-Auction with Phone No./ notice is hereby given to the borrowers mentioned here in below in particular and to the public in general that the
under SARFAESI Act Amount documents Email Id undersigned has taken Symbolic Possession of the property described herein-below in exercise of powers confered
1. Mr. Sachin {Alias Sachin Sachin) One Kitta Proparty At Kehwat No... Khatauni | Rs. 12,77,807.40/- Reserve Price: Authorizad Officar on hlml unde( Section 13(4) of t.hel said Act read with the rulg 8 of the Said RuIe_s. The bC?ITOWGF(S) mentioned he(e In
S/o Jabar Singh Mo... Khasra No. 78//24/1(1-5). 24/2 (0-12), | (Rupees twelve lakll Rs. 14;3,'15,,;,;_ (Rupees Mrs. Monica Gupta bglr?w hln partlcular and thﬁl public in generalhare hereby cat;tllc&(lad nBolt\ ’ﬁ) Kdez_arl I:\;wtfh the said property aﬂd any rcliefaln;lgs
Kutani Foad Verma Chowk, Dabar Colony, |24/3 (4-10). 24/4 (0-19). Kitta 4 Rakba 7 Kanal saventy seven fourteen lakhs thirty three PSR | o— Contact: ywt t e.salld property will be subject to the mortgage o S .L . for an amount together with further
TR N : thousand eight | thousand one hundred sixty | 2190 A 2 interest incidental expenses, costs, charges, etc. on the amount mentioned herein below. The Borrower(s)/Co-
F':l.l'll[.'ld'l,H:lF!,u':'l.[l-:l 132103, & Marla Part of 5438 F-'-'hHQ Bakdar Rakba 1 ! i ; o905 70226 i A T . .
Also At: Mis Sachin Enterprise. Rakesh Colan ; | hundred seven & Cnly) AT 11.00 | till 05:00 Erriail fd: Borrower (s)/Mortgagor(s)/Guarantor(s) attention is invited to the provisions of sub-section(8) of Section 13 of the
ol e 4 Y.|Marla & Sarsai LLE. 50 Sg. Yard The Said | qqe: p T { i i i
: : v : 2 q paisa forty only) as AM PM. - Act, in respect to time available to redeem the secured assets.
Near Atta Mill Kutani Road, Ashram Road, |, Which Is 12.8 Feet On The East And T . monica. Gupta @ rblb
Panipat, Haryana-132103 LR YA A e OB RIR TR B AR on 21 G1 000 sl L)L AT ank.com ® |5
: ; Street, 12.6 Feet On The West And Komal | ™5 4 nofi Rs. 1,43,316/- (Rupees ong £ |2 | Amount Due
2. Mr. Jabar Singh S/oRam Charan emand notice lakh f three thousand Name & Address . g S 13
House, 36 Feet On The North And Suresh | dated 21.01.2025, | |8kh forty three thousa Mairik K Description of the Mortgaged/ |2 g[8 = as per
Kutani Road, Verma Chowk, Dabar Colony, . -| three hundred sixteen Only) Ankx Rapoor of the Borrower(s)/ \ o §lE 8 P
Panipat, Haryana-132103 House, 36 Feet On The South And Rajesh | Tp o sen Contact: G t charged Property(ies) §O|g Demand
3. Mrs. Mina Kumari W/e Jabar Singh House Waka Pati, Makhdum Jadgan Abad Possession Bid Increase Amount: 9899889121 email: uarantor(s) § € Notice
Kutani Road, Verma Chowk, Dabar Colony, | Pabar Colony, Andar Seema Nagar Nigam, | Notice: 12.06.2025 Rs. 50.000/- manik, kapoor @ rblb Z
Panipat, Haryana-132103 Tehsil And District Panipat. (Intakal No. 34753) {Rs Fifty Thousand Cnly) ank.com 1. M/s Lakshya Mint Flavour{1. Built-Up: Land/property (Residential/ R
Terms and Conditions: (Borrower) Through It's Propritor| Commercial) admeasuring area 156.87 Sq. ‘l-t\‘) t‘\l’ S.
Te : Mr. Abhimanyu Kumar Agarwal,|Mtr. situated at Vivekanand Colony, Mahatma| & | & | 4,10,02,754.41
(1) The E-Auction Sale will ba onling through e-avction poral. The interestad bidders are advised to go through the detailed terms and conditions of auction avallable on the weabsite of Add. Vivek Anand Colony,|Gandhi Road, Chandausi, Moradabad (Now| &N | &N 26.03.2025
https:/fwww.bankeauctions.com & https:/fwww.rblbank.com/pdi-pages/news before submitting their bids and taking part in e-auction. Mahatma Gandhi Road, Chandausi, | District-Sambhal) in the Name of Swati| ¢?| ¢ f T (t)n i&' th
{2) Itshall be the responsibility of the bidders to Inspect and satisfy themselves about the Property and specification befora submitting the bid. Sambhal-244412, 2. Mr. Abhimanyu| Agarwal, Boundaries: East- Plot of Mrs| © g nierest & other
(3) The interasted bidders shall submit their detalls and documents through Web Portal: hitps:/fwww.bankeauctions.com (the user ID & Password can be obtained froe of cost by registering g;’omasrh A%a:.rmal K{j?a'rBo;':x:P ﬁ“bgfjh r\?%?l,R Wfsz-s I':,:d‘s °‘;h MRrs thgsFrl R‘ I expenses
name with hitps:Jhwww.bankeauctions.com) through Login 1D & Password. The amount shall be payable through NEFTS RTGS in the following Account of RBL BANK Ltd:- Auction RloA- éaraj Mahadev Chgndausi andini, Norin- Rasta » SOUt- Ras
Proceeds Collection GL, Account No 259900710001 39998 (IFSC Code RATNOOOO1 00) OR thre Demand Draft before 05:00 PM on or before 30.07.2025. Sambhal-202412, Rlo.2- Gokul|2. Bui It-Up: Land/Property (Residential/
(4) Interested bidders may avail support’ online training on E-Auction from M's. C1 India Pvt Lid Contact Mo: T291981124725/26, Contact Person Mr. Bhavik Pandya Mob No. 8866682937, Vatika, Vivekanand Colony, Munsif Commercial) Admeasuring Area 240.40 Sq.
e-mail-ld: gujarat@clindia.com and for any guery in relation to Propery, they may contact Mrs. Monica Gupta, Authorised Officer (Mob. No. 9910570226, email: Marg, Chandausi, Tehsil-Chandausi,|Mtr. (in Two Sale Deed 120.20 Sq.mtr +
monica.Gupta@rblbank.com)and Manik Kapoor Gontact: 9999889121 email: manik. kapoor@rblbank.com) Dist- Sambhal 244412, 3. Mrs. \1/_20-50 S‘é- CMT') S';‘\‘A’ate‘,’f ’at G°'§:}' \Gatlkq,
(5) Th[—.\. #.LuH?nn:-'._r_-!d Cifecar of the Bank resenves the right to accept or rajact any or all bids, & / or to postpona/canceal the auction at any ime without assigning any reason whatsoaver and his gﬁatkﬁ?;z:;lu (i;::gf?r)wz\_lﬁ T(L\;?siEgi:ndal?s(i),mgistfgzlmbh:,g’in thz:':n nzl:;;
decision in this regard shall be final and binding. 6 Moh. Bara Mahadev, Chandausi,|of Abhimanyu Agarwal & Swati Agarwal,
(6) The successful bidder should bear the chargesfee payable for conveyance viz. stamp duty, registration charges etc., as per applicable law and shall also pay other knowniunknown Sambhal-202412, R/o0.2- Vivek|Boundaries: East- Temple of Wnghsaiya
statutory/'govt.Nabour duestaxes dues etc. over and above the purchase consideration. Anand Colony, Mahatma Gandhi|Narayan, West-10 Ft Wide Road, North- Hlo
{7) The successiul bidder shall deposit 25% of the bid amount after adjusting the EMD already deposited within next day of acceptance of the bid price by the Authorised Officer and the balance Road, Chandausi, Sambhal-244412 | Dr. Subhash Chandra, South- H/o Ashok Kumar
75% of tha bid price on or batore 30th day of the sale or within such extended period as agreed upon in writing by and solaly at the discration of the- Authorised Officer. In casa of failure to 1. M/s Aajaad Traders (Borrower) |Built-Up:  Land/property (Residential/ Rs. 50.94.201.00!
deposit 25% of tha bid amount / 75%: balance amount within the prescribad padod mentionad above, the entire amount deposited (including EMD) shall ba forfaited by the Authorigad Officar Through It'’s Propritor Mr.|Commercial) admeasuring area 334.4 Sq. Mtr. g g S. 90,94, '
without any notice and the property shall forthwith be sold again. The Authorised Officer reserves the right to accept or reject any'or all the bids or to adjourn, postpone or cancel the auction Khursheed Ahmad, 2. Mr.|situated at Khasra No. 210, Vil.-Pitthapur,| © | © &
sale without aﬁ_ﬁigning ANy reasoen tharaoi, g?ur;:\]eesdhAhmﬁdd((;%'Bogro;letr'z Efrgan.a-stﬁohara, Tefhgll-t D(';almhpur, JDr:St- $ g RS. 34’36,021 .40|
o Sh. Shamsha mad, Bo ijnor, in the name of Smt. Gulshan Jahan.
STATUTORY 30 DAYS SALE NOTICE UNDER THE SARFAESI ACT Rlo Vill-Rasoolpur, Mohd Kuli B:)undarles: East - Plot Unknown, West -15| © | S | as on 09.04.2025
The Borrower/Co-Borrower's/Guarantor's (including the Legal Heirs, in case of death of any of the Borrower/Co-borrower/Guarantor (s)1are hereby notified to pay the aforementioned sum g‘ﬂas Buderan, Seohara, Bijnor-|Ft Wide Road, North - Plot Seller, South-| ! § + Interest & other
; 5 5 i ! - : = ; y : i ] ; 6746, 3. Mrs. Guishan Jahan |Plot Imran expenses
along with further interest thereon plus penal and other interest and amounts as per the Transaction Documents before the date of E-Auction failing which, the Property will be auctionsd/ (Guarantor) W/o Sh. Khursheed p
SACIOICOVET e OUISTAIINY dues., Sd/ Ahmad R/o.1- Vill-Rasoolpur, Mohd Kuli Alias Buderan, Seohara, Bijnor-246746, Rlo.2- Khasra No. 210, Vill.-
Date : 27.06.2025 Authorised Officer Pitthapur, Pargana-Seohara, Tehsil-Dhampur, Dist-Bijnor-246746
Place: Panipat ABL Bank Lid. Date: 27.06.2025 Authorized Officer, Axis Bank Ltd.
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3. The Letter of Offer shall ba ant through alecironic means fo those Publc Shareholdar|s) wha have registened ther emal a5 manlicned:-belaw: casa may ke, and the accuracy theraof has not been independently vefied by the Acguirer or the Manager to the Offer
o5 with the depasitores and sfsa will be dispatched through physical mode by registered past | speed post | caurer 1o Name Nikury Slock Brokers Limited The Acquirer and the Manager fo the Offer do nol seoept any respansdiity with respect ko such information relaéng ko the
those Public Shareholderis) wha have not registered their emall ids and bo those Public Sharehaldens) who hoid Equity o UT2Ra0L1954PLCIa0413 Target Compary andlor the Sellers. |
Shares in-physical farm. Further, on re:mpl of request from-any Public Sharehoider to receive & copy of Latter of Offer in e 752, Ground Floar, LeR Porion, Kamia Nagar, New Dei- 110007 Tha Acquirer have appoiniad Purva Sharegistry (india) Fmaﬂz Limited (CIN Moo UST 2001 S23RTCOTION), as the
phiysical form, the same shall ba provided. T e e Regedrar to the Offer, having ‘.her_-:lrﬁn;e Il:-r.?lssr &l Und No, 9, L:r:un_i' Floar, Shev Sh_-?h'.l In1LE~!r.-al E.5Ia15l J F, Boricha
4, As per the provisions of Reguiation 40(1) of the SESI |LODR) Reguiations and SEBI's press release dated Dacamber 3, - - - wf - -_ = Marg, Lower Parel East, M”ﬂfa' '_4?:'D1" "E'r'ta"il P:p‘rs":'"' Ms. Deapall Dhuri, Tel No. 81 02 49614132, Email:
2018, bearing reference ne. PR 4972018, requests for transfer of securities shall not be processed unless fe securilies A Addres corg anesqffisernitunining com 5L-|:.|:r.-'l:j§'|:-.1r-aasrar§ ol '.'-ehmtel w-'.-w;pl.n-as. o o
are hedd in dematenialzed fom with a depository with efiect from Aprl 01, 2019, However. in accordance with the SEBI Cantact Person M. Pramod Kumer Sulinia FummE A Rs-guahm_ﬂ of W SEC [SAST) Reguisbora, theronuer have- appolniad Bonainzy Portholiy Limited 2
Master Circular No. SEBUHOVGFDIPoD-1PICIRIZ023!31 dated Fabruary 16, 2023, shareholders holding securibes in 9. Public Sharehoiders wheo desire to lender theit Egully Shares under the Opan Offer woud have to intimate their respective the MF"“E!H ta the Uffer . _
physical form are aliowed to tender shares in an Open Offer. Such tendening shall be as per the provisions of the SEB sinck brokers ("Selling Broker”) within the nomal frading hours of the sacondary market, during the Tendering Pericd, Tk Dehated Pl SHMF'B"I_'{”" % _""’H'IF""IE 04 aoeaalok. o th MERENAT. AL ECH WM S60: D0 MGEL
(SAST) Regulabons. Accordingly, Publs Shareholters holding Equiy Shares in physical form as well are eligible o tender 10, Uipon finalization of the entitiement, only acoepted quantity of Equity Shares will be debited from the demat account of the w ot B Foiite. St 4 mm'bmm.:'” nEm:
thaiir Equity Shares in this Cipen Offer as per the provisions of the SEB| (SAST) Reguiations concemed Public Sharehaidar In d‘!E OPS, ll references o Rs., T are references 1o the In-:IIEI!'I HLE'E_E“ _ _
_ i . ; ! ; In this 0FS, any decrepancy in any amounts as a result of muSphication andlor totalng is due 1o raunding off
8. In the gvant that the numbar of Eguity Shares validky tandared by the Public Sharsholdars undar this Offer is mars than the 11. The process af lendering Equdy Shares by tha Public Sharaholders holding damal and physical Equity Shares will be
number of Equily Shares agreed bo be acquired in this Offer, he Acquirer shall accapt Sose Equily Shares validly lendered sepiaralaly enumerated In e Lebiar of Offer and would be avalable on the wabsite of SEBI al wwa sabigoun and en ISSUED BY THE MANAGER TO THE OPEN OFFER
by such Pubiic Shareholders on & proporticnate: basis in consuitation with the Manager fo the Offer website of Manager fo fhe Offer at www bonanzaoniine.com. ,/// EOMANZA PORTFOLIO LIMITED
6. Tha Open Offer will ba implemanted by the Acquirer trough slock exchanga mechanism mace available by MSEI in the {X. THE DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OFFER WILL BE AVAILABLE IN THE / CIN: UBE3HDLIBEIPLOSZ280
form of separate window ("Acquisition Window’) as provided under the SEBI (SAST) Requiations and SEBI circular LETTER OF OFFER THAT WOULD BE MAILED OR COURIERED TO THE PUBLIC SHAREHOLDERS OF THE TARGET O N A NZLL Beranca Housa, Fiok No. 7, Gama indusirial Estile; Welbhat Boad, bevind The Hub
CIRICFOIPOLICYCELLI/2015 dated Aptl 13, 2015, SEBI gircudar CFODCRICIRPIZNMEN dated Decamber 09, COMPANY A5 ON THE IDENTIFIED DATE. KINDLY READ T CAREFULLY BEFORE TENDERING THE EQUITY SHARES Goragaon (East), Mumbal - 40 06
2016 and SEBI creuiar SEBIHOCFOIDCRINCIRIP/2021/615 dated August 13, 2021 IN THIS OFFER. EQUITY SHARES ONCE TENDERED IN THE OFFER CANNOT BE WITHDRAWN BY THE PUBLIC Syl olibsabs it dricahonticre e o
BSE Limised for the purpose of this offer and for the same BSE Limsed shall be the designated stock exchange for the X, OTHER INFORMATION SEBI -Flegisll.raﬁnn I':In..' mmmﬁmﬁﬁ — —
purpase of tendenng Equiy Shares in the Open ORer. Further, Separate Acquisiion Window will be provided by the BSE 4 Thg Anquirer, accepts 1l respansibiity for the infrmation contained in the Pubiic Announcament and the Datalied Public Website: wwwbmanzaonine com
Limded ta fachtate placing of sel omers, The. Seling Broker can enter arders for demal shares. as well as physical shares, Statement and for s obligation laid down in SEBI (SAST) Regulations For and on behalf of the Acquirer,
8. The Acquirer have appointed Mikunj Stock Brokers Limded ("Buying Broker”) as ihe regisiered bmker for this Offer, 2. Al the infarmation pestaining to the Tarpet Company and'or the Sallers in the Public Announcament and the Detailed Public Place : Mumbal Sdl-
through whem the purchases and (he selllement of the Offar shal be made. The conbact details of the Buying Broker & Statamand has beon ablained from publcy avalable zources or provided by the Tangel Company andior the Sellers, a5 the Date : June 25, 2025 Varshit Janak Shah
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THIS IS APUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES.
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED (“BSE”) AND “NATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE”, AND TOGETHER WITH BSE, THE “STOCK EXCHANGES”) IN COMPLIANCE
WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“SEBI ICDR REGULATIONS”).

PUBLIC ANNOUNCEMENT

pine labs
PINE LABS LIMITED

Our Company was incorporated as ‘Pine Labs Private Limited’ at New Delhi, India as a private limited company under the Companies Act, 1956, pursuant to a certificate of incorporation dated May 18, 1998 issued by the Registrar of Companies,
Delhi and Haryana at New Delhi (“RoC”). Subsequently, our Company was converted to a public limited company and the name of our Company was changed to ‘Pine Labs Limited’ pursuant to a Board resolution dated May 9, 2025 and

(Please scan this QR
Code to view the Draft
Red Herring Prospectus)

g wiifaReTw g wg # fore a Shareholders’ resolution dated May 16, 2025, and a fresh certificate of incorporation dated June 6, 2025 was issued by the RoC. For further details, including details in relation to the change in the registered office of our Company, see
e _ g/ =l “History and Certain Corporate Matters — Changes in our Registered Office” on page 264 of the draft red herring prospectus dated June 25, 2025 (‘DRHP”).
Fa=1ias: 26.06.2005 Frama sltva un
T 18 freett -t wag v9 s st Registered Office: Unit No. 408, 4" Floor, Time Tower, MG Road, DLF QE, Gurgaon - 122 002, Haryana, India
Corporate Office: Candor Techspace, 4" & 5th Floor, Tower 6, Plot No. B2, Sector 62, Noida — 201 301, Uttar Pradesh, India
vl s LN Tel: +91 22 6986 3600; Website: www.pinelabs.com; Contact person: Neerav Mehta, Company Secretary and Compliance Officer; E-mail: cosecy@pinelabs.com

/ T \ Corporate Identity Number: U67100HR1998PLC113312
frrerdrar Faron sfte wivey sperpen Al (edfees oftwso widv) fafr, 2017 @ i uj\ OUR COMPANY DOES NOT HAVE AN IDENTIFIABLE PROMOTER

I!r,-nn.-, F_T!_m: FRIrT R mﬁ;! = ﬁﬁ%ﬂ INITIAL PUBLIC OFFERING OF UP TO [e] EQUITY SHARES OF FACE VALUE OF ¥ 1 EACH (“EQUITY SHARES”) OF PINE LABS LIMITED (“OUR COMPANY” OR “THE COMPANY”) FOR CASH AT A PRICE OF % [e] PER EQUITY SHARE
= [ariiee il @ e 9o 29,10 7008 (INCLUDING A SHARE PREMIUM OF % [e] PER EQUITY SHARE) (“OFFER PRICE”) AGGREGATING UP TO ¥ [e] MILLION COMPRISING A FRESH ISSUE OF UP TO [e] EQUITY SHARES OF FACE VALUE OF ¥ 1 EACH AGGREGATING UP TO

< 26,000.00 MILLION BY OUR COMPANY (“FRESH ISSUE”) AND AN OFFER FOR SALE OF UP TO 147,822,225 EQUITY SHARES OF FACE VALUE OF ¥ 1 EACH AGGREGATING UP TO X [e] MILLION (“OFFERED SHARES”) BY THE SELLING
SHAREHOLDERS AS SET OUT UNDER ANNEXURE A ON PAGE 623 of the DRHP, (COLLECTIVELY REFERRED TO AS THE “SELLING SHAREHOLDERS”, AND SUCH OFFER FOR SALE OF EQUITY SHARES BY THE SELLING SHAREHOLDERS,
THE “OFFER FOR SALE”, AND TOGETHER WITH THE FRESH ISSUE, THE “OFFER”).

OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY CONSIDER A PRE-IPO PLACEMENT OF SPECIFIED SECURITIES AGGREGATING UP TO ¥ 5,200.00 MILLION, AS MAY BE PERMITTED UNDER APPLICABLE LAW, PRIOR TO
FILING OF THE RED HERRING PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT”). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BRLMS.
IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19(2)(B) OF THE SECURITIES
CONTRACTS (REGULATION) RULES, 1957, AS AMENDED. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL
APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER
OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE
PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL BE APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS (“RHP”) AND THE PROSPECTUS.

THE OFFER INCLUDES A RESERVATION OF UP TO [e] EQUITY SHARES OF FACE VALUE OF ¥ 1 EACH, AGGREGATING UP TO < [e] MILLION (CONSTITUTING UP TO [e]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL), FOR
SUBSCRIPTION BY ELIGIBLE EMPLOYEES (AS DEFINED IN THE DRHP) (“EMPLOYEE RESERVATION PORTION”). OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY OFFER A DISCOUNT OF UP TO [e]% OF THE OFFER PRICE TO
ELIGIBLE EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION (“EMPLOYEE DISCOUNT”), SUBJECT TO NECESSARY APPROVALS AS MAY BE REQUIRED. THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS
HEREINAFTER REFERRED TO AS THE “NET OFFER”. THE OFFER AND THE NET OFFER SHALL CONSTITUTE [e]% AND [e]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY, RESPECTIVELY.
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;P;*Iw‘m“: iad :TF';'L”E:,"':T;L;:;;Tr:fr“‘;r,:_ﬂf' AT r;f:"‘ bl THE FACE VALUE OF THE EQUITY SHARES IS ¥ 1 EACH. THE OFFER PRICE IS [¢] TIMES THE FACE VALUE OF THE EQUITY SHARES.THE PRICE BAND, EMPLOYEE DISCOUNT AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR
iy i - - ' COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS AND WILL BE ADVERTISED IN ALL EDITIONS OF FINANCIAL EXPRESS (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER) AND ALL EDITIONS

OF JANSATTA (A WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER, HINDI ALSO BEING THE REGIONAL LANGUAGE OF HARYANA WHERE OUR REGISTERED OFFICE IS LOCATED), EACH WITH WIDE CIRCULATION, AT LEAST
TWO WORKING DAYS PRIOR TO THE BID/ OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE AND NSE FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SEBI ICDR
REGULATIONS.

In case of any revision in the Price Band, the Bid/ Offer Period will be extended by at least three additional Working Days after such revision in the Price Band, subject to the Bid/ Offer Period not exceeding 10 Working Days. In cases of force majeure, banking
strike or similar unforeseen circumstances, our Company in consultation with the BRLMs, may for reasons to be recorded in writing, extend the Bid/ Offer Period for a minimum of one Working Day, subject to the Bid/ Offer Period not exceeding 10 Working
Days. Any revision in the Price Band and the revised Bid/ Offer Period, if applicable, shall be widely disseminated by notification to the Stock Exchanges, by issuing a public notice, and also by indicating the change on the respective websites of the BRLMs
and at the terminals of the Syndicate Members and intimation to Self-Certified Syndicate Banks (“SCSBs”), the Designated Intermediaries and the Sponsor Banks, as applicable.

This is an Offer in terms of Rule 19(2)(b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulations. This Offer is being made through the Book Building Process in compliance with Regulation 6(2) of the SEBI ICDR Regulations wherein at least 75% of
the Net Offer shall be available for allocation on a proportionate basis to Qualified Institutional Buyers (“QIBs”, and such portion the “QIB Portion”) provided that our Company, in consultation with the BRLMs, may allocate up to 60% of the QIB Portion to Anchor
Investors on a discretionary basis in accordance with the SEBI ICDR Regulations (‘“Anchor Investor Portion”), of which one-third shall be reserved for domestic Mutual Funds, subject to valid Bids being received from domestic Mutual Funds at or above the
price at which Equity Shares will be allocated to the Anchor Investors (“Anchor Investor Allocation Price”), in accordance with the SEBI ICDR Regulations. In the event of under-subscription or non-allocation in the Anchor Investor Portion, the balance Equity
Shares shall be added to the QIB Portion (excluding the Anchor Investor Portion) (“Net QIB Portion”). Further, 5% of the Net QIB Portion shall be available for allocation on a proportionate basis to Mutual Funds only and the remainder of the Net QIB Portion
shall be available for allocation on a proportionate basis to all QIBs (other than Anchor Investors) including Mutual Funds, subject to valid Bids being received at or above the Offer Price. If at least 75% of the Net Offer cannot be Allotted to QIBs, then the entire
Bid Amount will be refunded forthwith. However, if the aggregate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation in the Mutual Fund Portion will be added to the remaining QIB Portion for
proportionate allocation to QIBs. Further, not more than 15% of the Net Offer shall be available for allocation to Non-Institutional Bidders (“NIBs”) of which (a) one third portion shall be reserved for NIBs with application size of more than ¥ 200,000 and up to
< 1,000,000; and (b) two-thirds of the portion shall be reserved for NIBs with application size of more than ¥ 1,000,000, provided that the unsubscribed portion in either of such sub-categories may be allocated to Bidders in the other sub-category of NIBs in
accordance with SEBI ICDR Regulations, subject to valid Bids being received at or above the Offer Price and not more than 10% of the Net Offer shall be available for allocation to Retail Individual Bidders (“RIB”) in accordance with the SEBI ICDR Regulations,
subject to valid Bids being received from them at or above the Offer Price. Further, Equity Shares will be allocated on a proportionate basis to Eligible Employees Bidding under the Employee Reservation Portion, subject to valid Bids being received from them
at or above the Offer Price (net of Employee Discount, if any). All Bidders (except Anchor Investors) are required to mandatorily utilise the Application Supported by Blocked Amount (*“ASBA”) process by providing details of their respective ASBA accounts and
UPI ID (in case of UPI Bidders using the UPI Mechanism), in which case the corresponding Bid Amounts will be blocked by the SCSBs or under the UPI Mechanism, as applicable to participate in the Offer. Anchor Investors are not permitted to participate in
the Anchor Investor Portion of the Offer through the ASBA process. For details, see “Offer Procedure” beginning on page 535 of the DRHP.
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IP3 NAGPUR MUNICIPAL CORPORATION

=8 OFFICE OF THE EXECUTIVE ENGINEER (PROJECT-I)

NOTICE INVITING TENDER (2nd Call)

NMC has planned the development of a Commercial Complex with
Citizen Facilitation Centre Projecl at its Sokta Bhawan site near Agrasen
Square, Central Avenue Road, Gandhibagh, Nagpur. The proposed
project site is having a piot area of 3578.47 sg. mirs. NMC plans to
implement this Project on Public Private Partnership (PPP) mode through
the Design-Build-Finance- Sale and Maintain (DEFSM) model wherein
the prospective developer shall undertake the Designing, Financing,
Construction, Operation & Maintenance and Sakes of the enfire project.
NMC is therefore calling for proposals from established Infrasiructure
Developers o be appointed as the Developer for this prestigious project,
The detailed RFP Document shall be available online on the Government
website: www, mahatenders.gov.in

Bidding Process Timelines:

Event Description : RFP Sale : Z7/06/2025 till 28/07/2025 till 5 p.m.,
Last Date of submission of written queries by prospective bidders :
07/07/2025 il 3 p.m., Pre-Bid Meeting : 11/07/2025 al 4 p.m., RFP
Online Submission/ Hard Copy Submission Date : 28/07/2025 il 5
p.m.. Bid Security through online mode (Refundable) : Rs 70,00,000
(Rupees Seventy Lacs only). RFP Document Cost through online
mode (Non-Refundable) : Rs 50,000/- (Rupees Fifty Thousand only)
plus applicable GST.

NMC reserves the right to alter, modify any clause of the Bidding
Documents including the Draft Development Agreement and also fo
annul the bidding procass without assigning any reason whalsoever and
withoutincurring any liabilites

This public announcement is being made in compliance with the provisions of Regulation 6(1) of the SEBI ICDR Regulations to inform the public that our Company is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite
approvals, market conditions and other considerations, to undertake an initial public offering of its Equity Shares pursuant to the Offer and has filed the DRHP with the SEBI and the Stock Exchanges. Pursuant to Regulation 26(1) of the SEBI ICDR Regulations,
the DRHP filed with SEBI has been made available to the public for comments, if any, for a period of at least 21 days from the date of publication of public announcement by hosting it on the website of the Company at www.pinelabs.com, website of the SEBI
at www.sebi.gov.in, websites of the Stock Exchanges i.e., BSE and NSE at www.bseindia.com and www.nseindia.com, respectively and the websites of the BRLMs, i.e., Axis Capital Limited, Morgan Stanley India Company Private Limited, Citigroup Global
Markets India Private Limited, J.P. Morgan India Private Limited and Jefferies India Private Limited at www.axiscapital.co.in, www.morganstanley.com/india, www.online.citibank.co.in/rhtm/citigroupglobalscreen.htm, www.jpmipl.com and www.jefferies.com,
respectively. Our Company hereby invites the public to give comments on the DRHP filed with SEBI and the Stock Exchanges with respect to disclosures made in the DRHP. The public is requested to send a copy of their comments to SEBI, the Company
Secretary and Compliance Officer of our Company and/or the BRLMs at their respective addresses mentioned below in relation to the Offer. All comments must be received by SEBI and/or our Company and/or the Company Secretary and Compliance Officer
of our Company and/or the BRLMs in relation to the Offer at their respective addresses mentioned below on or before 5.00 p.m. on the 21t day from the date of publication of this public announcement.

Investments in equity and equity-related securities involve a degree of risk and Bidders should not invest any funds in the Offer unless they can afford to take the risk of losing their entire investment. Bidders are advised to read the risk factors carefully before
taking an investment decision in the Offer. For taking an investment decision, Bidders must rely on their own examination of our Company and the Offer, including the risks involved. The Equity Shares in the Offer have neither been recommended, nor approved
by SEBI, nor does SEBI guarantee the accuracy or adequacy of the contents of the DRHP. Specific attention of the Bidders is invited to “Risk Factors” beginning on page 40 of the DRHP.

Any decision to invest in the Equity Shares described in the DRHP may only be taken after the RHP has been filed with the RoC and must be made solely on the basis of such RHP as there may be material changes in the RHP from the DRHP. The Equity
Shares, when offered through the RHP, are proposed to be listed on the mainboard of BSE and NSE.

For details of the share capital, capital structure of our Company, the names of the signatories to the Memorandum of Association and the number of shares of our Company subscribed by them, please see the section “Capital Structure” on page 110 of the
DRHP. The liability of members of our Company is limited. For details of the main objects of our Company as contained in the Memorandum of Association, please see the section “History and Certain Corporate Matters” on page 264 of the DRHP.
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J/xiscarmall Morgan Stanley citl JPMorgan | Jefferies | AKFINTECH
Axis Capital Limited - :.'Morgan Stanley India Company Private - -Citigroup Global Markets India Private Limited | J.P. Morgan India Private Limited | Jefferies India Private Limited | KFin Technologies Limited

Limited
Altimus, Level 39 & 40, Pandurang
Budhkar Marg, Worli. Mumbai - 400 018,
Maharashtra, India
Tel: +91 22 6118 1000
E-mail: pinelabs_ipo@morganstanley.com
Website: www.morganstanley.com/india
Investor Grievance ID:
investors_india@morganstanley.com
Contact Person:
Keyur Thakar / Rahil Shah

| SEBI Registration Number: INM000011203

1% Floor, Axis House

P.B. Marg Worli

Mumbai — 400 025

Maharashtra, India

Tel: +91 22 4325 2183

E-mail: pinelabs.ipo@axiscap.in
Website: www.axiscapital.co.in
Investor Grievance ID:
complaints@axiscap.in

Contact Person: Sagar Jatakiya
SEBI Registration Number:
INM000012029

J.P. Morgan Tower, Off C.S.T Road,
Kalina, Santacruz (East), Mumbai — 400
098, Maharashtra, India

Tel: +91 22 6157 3000

E-mail: PINELABS_IPO@)jpmorgan.com
Website: www.jpmipl.com

Investor Grievance ID: investorsmb.
jpmipl@jpmorgan.com

Contact Person:

Himanshi Arora / Rishank Chheda

SEBI Registration Number:
INM000002970

Selenium Tower-B, Plot No. 31 and 32,
Financial District Nanakramguda,
Serilingampally, Hyderabad - 500 032,
Telangana, India

Tel: +91 40 6716 2222/18003094001
E-mail: pinelabs.ipo@kfintech.com
Website: www.kfintech.com

Investor Grievance ID:
einward.ris@kfintech.com

Contact Person: M. Murali Krishna
SEBI Registration Number:
INR000000221

Level 16, Express Towers,
Nariman Point, Mumbai 400 021
Maharashtra, India

Tel: +91 22 4356 6000

E-mail:
pinelabs.ipo@jefferies.com
Website: www.jefferies.com
Investor Grievance ID: jipl.
grievance@jefferies.com
Contact Person: Suhani Bhareja
SEBI Registration Number:
INM000011443

First International Financial Centre (FIFC)
12" Floor, C-54 & 55, G-Block, Bandra Kurla
Complex, Bandra East, Mumbai — 400 098
Maharashtra, India

Tel: +91 22 6175 9999

E-mail: pinelabsipo@citi.com

Website: www.online.citibank.co.in/rhtm/
citigroupglobalscreen1.htm

Investor Grievance ID:
investors.cgmib@citi.com

Contact Person: Anuvrat Anand

SEBI Registration Number: INM000010718

THE
BIGGEST
CAPITAL
ONE CAN

POSSESS

COMPANY SECRETARY AND COMPLIANCE OFFICER

Neerav Mehta, 1504, the Capital, Plot no C-70, Bandra Kurla Complex, Bandra East, Mumbai — 400 051, Maharashtra, India, Tel: +91 22 6986 3600, Email: cosecy@pinelabs.com

All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP.
For Pine Labs Limited
on and behalf of the Board of Directors
Sa/-
Neerav Mehta
Company Secretary and Compliance Officer

Date: June 26, 2025
Place: Gurgaon, Haryana

Pine Labs Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public issuance of its Equity Shares and has filed the DRHP
dated June 25, 2025 with SEBI and the Stock Exchanges. The DRHP is available on the website of the Company at www.pinelabs.com, SEBI at www.sebi.gov.in, as well as on the websites of the BRLMs, i.e., Axis Capital Limited, Morgan Stanley
India Company Private Limited, Citigroup Global Markets India Private Limited, J.P. Morgan India Private Limited and Jefferies India Private Limited at www.axiscapital.co.in, www.morganstanley.com/india, www.online.citibank.co.in/rhtm/
citigroupglobalscreen1.htm, www.jpmipl.com and www.jefferies.com, respectively and the websites of National Stock Exchange of India Limited and BSE Limited at www.nseindia.com and www.bseindia.com, respectively. Any potential investors
should note that investment in equity shares involves a high degree of risk and for details relating to such risks, please see the section entitled “Risk Factors” on page 40 of the DRHP and the details set out in the RHP, when filed. Any potential
investors should not rely on the DRHP for making any investment decision.

KNOWLEDGE

This announcement is not an offer of securities for sale in the United States or elsewhere. This announcement has been prepared for publication in India only and is not for publication or distribution, directly or indirectly, in or into the United States. The
Equity Shares offered in the Offer have not been and will not be registered under the U.S. Securities Act of 1933, as amended (“U.S. Securities Act”) or any state securities laws in the United States, and unless so registered, may not be offered or
sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the U.S. Securities Act and applicable state securities laws in the United States. Accordingly, the Equity Shares are
being offered and sold (i) in the United States solely to “qualified institutional buyers” (as defined in Rule 144A under the U.S. Securities Act) in transactions exempt from or not subject to the registration requirements of the U.S. Securities Act and (ii)
outside the United in offshore transactions in reliance on Regulation S under the U.S. Securities Act and the applicable laws of the jurisdictions where such offers and sales are made. There will be no public offering in the United States.
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